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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 
OA No. 68 OF 2022  

 

IN THE MATTER OF: 

Raman Sharma 
                                                             ---------------------------- Petitioner 
 

v/s 
State of Haryana and others  
                                                           ------------------------------ Respondents  
 
1. That the Hon’ble Tribunal issued necessary directions to Respondent no. 4 

and 8 on 21.01.2025, which are extremely relevant to OA No. 68 OF 2022. It 

is prime responsibility of the Petitioner Raman Sharma to assist the Hon’ble 

Tribunal in just and proper adjudication of the questions involved in the case.  

 

2. That the Complainant kindly be allowed to submit the facts and established 

law, Practice adopted & procedures adopted for the grant of Licenses by the 

Respondent no. 4 i.e DTCP, Haryana and permissible FAR to control the total 

built-up area of the project, unapproved construction, Open space 

available, Green area of project, Pollution load as on date, total revised 

area from License granted till 1997. The construction project namely Malibu 

Towne is a single project and Respondent no. 4 must have calculated total 

built-up while grant of License no. 15 of 2008. Total built-up area of 204.796 

Acres on 31-01-2008 of the township. Total balance construction in SQM 

after 31-01-2008 of the township.   

 

3. That the Hon’ble Tribunal directed the Respondent no. 4 i.e Director, Town 

and Country Planning, Haryana and Respondent no. 8 i.e Malibu Estate Pvt 

Ltd were directed to file own affidavit in respect of the following aspects 

which were :-  

(i) whether land measuring 24.681 acres was part and parcel of any of the 

earlier licenses granted during the period 1992-1997 before issuance of 

EIA Notification dated 14.09.2006- if so details of the license in which 

land measuring 24.681 acres was included may be mentioned;  
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FACT – The reply of Respondent no. 4 and Respondent no. 8 is correct. The land 

measuring 24.681 acres of License no. 15 of 2008 were at 9 different 

locations. The coloured drawing is already placed on page no. 1528.  

A. The License no. 15 of 2008 was additional License as document annexed as 

Annexure – 1 – Copy of Policy for GRANT OF LICENSE and change of Land 

use cases issued by the FCTCP, Haryana to Respondent no. 4 confirming that 

for fresh License minimum 100 Acres land is required. The document 

annexed at page no. 2188 confirms that application for additional license 

was submitted by Respondent no. 8.  
 

(ii) what was the stipulated period within which the residential colonies 

covered under the above said licenses granted during the period 1992 – 

1997 were to be completed;  

FACT – TWO YEARS was the stipulated period within which the residential 

colonies covered under the above said licenses granted during the period 1992 

– 1997 were to be completed – The sub section (2) of section 12 of the Haryana 

Development and Regulation of Urban Areas Rules, 1976,” section 12. Grant of 

licence [Section 3 (3) and (4)].— (2) The licence granted under sub-rule 1) shall 

be valid for a period of two years from the date of its grant during which period 

all development works in the colony shall be completed and certificate of 

completion obtained from the Director as provided in rule 16.”   

And ,”section 13. Application for renewal of license [Section 3(4)].— In case a 

colonizer fails to complete the development works within the period specified 

in sub-rule (2) the rule 12 for the reasons beyond his control, he may apply to 

the Director for the renewal of licence in form LC VI at least thirty days before 

the expiry of the licence and the said application shall be accompanied by” :-  

A. The documents submitted before the Hon’ble National Green Tribunal at 

Page no. 1943, 894 to 896, 902, 926, 939 to 951, 1018 to 1025  are 

documentary evidence confirming defective, insufficient and incomplete 

services causing violation of all part completion certificates by 

Respondent no. 8.  

B. The respondent no. 4 has neither confirmed the completion of services as 

per approved service plan estimates nor issued the COMPLETION 

CERTIFICATE till date for successful placement of services.  

C. The copy of letter Memo no. DTP(G)/2024/10121 Dated-07-11-2024 

issued by the DTP(P), Gurugram to Sr. Town Planner, Gurugram annexed 

on Page no. 1943 confirming serious violations and defects in services.  
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D. Each Part completion certificates contains conditions for the stipulated 

period within which the residential colonies covered under the above said 

licenses granted during the period 1992 – 1997 were to be completed.  

E. That the DTCP, Haryana i.e Respondent no. 4 has admitted under point 

no. 5 of the reply dated - 25-02-2025 on page no. 2136 that licenses were 

granted for 2 years.  

F. That the DTCP, Haryana i.e Respondent no. 4 has ignored the provisions 

placed under section 13 of the Haryana Development and Regulation of 

Urban Areas Rules, 1976, “Application for renewal of license [Section 

3(4)”] under point no.11(ii) of the reply dated - 25-02-2025 on page no. 

2140 that licenses were granted for 2 years.  

G. That the DTCP, Haryana i.e Respondent no. 4 denied Completion 

Certificate (page no. 1499, 1507, 1513, 1516, to 1518) to Respondent no. 

8 five times and still Layout Plan is not approved.  

 

(iii) whether residential colonies covered under the above said licenses 

granted during the period 1992 – 1997 had been completed before grant 

of license no. 15 of 2008- if not what is the extended completion period 

of the residential colony not so completed;  

FACT – NO, the residential colonies covered under the above said licenses 

granted during the period 1992 – 1997 not completed before grant of 

license no. 15 of 2008. It is pertinent to mention that all PART 

COMPLETION CERTIFICATES were issued for DEVELOPMENT WORKS like 

water supply, sewage disposal mechanism, storm water drainage, roads, 

horticulture and electrification. This is admitted by Respondent no. 8 on 

page no. 2201 under sub point 3.4. The expansion of Construction Project 

Malibu Towne from 1993 to 1997 was done by adding land in tune of 97 

Acres approximately and population was increased more than double but 

AUGMENTATION was not done which is also mentioned in the approved 

Service Plan Estimates annexed as ANNEXURE – 5. The sub section (ii), 

(iii), (iv), (v), (vi), (vii), (viii), (x), (xi), (xii), (xiii) of Section 2 of Part 

Completion Certificate annexed at page no. 1486 itself is evidence of non 

completion of services.   

A. That water supply scheme was not completed as documents annexed as  

ANNEXURE – 2, ANNEXURE – 3, ANNEXURE – 5, ANNEXURE – 8 and 

documents annexed at page no. 902, 936 to 951, 1018 to 1025, 1029 to 

1032 confirms that Service Plans were not approved, water supply 
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infrastructure was not laid. The area affected was Group housing, 

commercial plots, Community Buildings, some floors and plots.   

B. That SEWAGE and STORM WATER disposal system was not placed till 

2012. The documents annexed at page no. 1932, 1933, 894 (point no. 2(iii) 

& 2 (vi), 1486, 1495, 1937, 1943, 1947, 1950, 1977, 1018, 1020, 1021, 

1022, 1024, 1030 and ANNEXURE – 5 are sufficient documentary evidence 

to prove that there was no sewage disposal system was placed, hence 

condition of all Part Completion Certificates were violated.  

C. That the Roads of the Construction Project Malibu Towne is still not 

completed. The documents annexed at page no. 1943 is glaring evidence 

and raising serious objections on the Part Completion Certificates. The 

shifting of sites from one license land to other license land is also a point 

to raise question mark on Part Completion Certificates. All Layout 

D.  That few FIRs were registered by the DTP (E), Gurugram against Director, 

Malibu Estate Pvt Ltd is more than sufficient evidence to understand the 

conditions under which Part Completion Certificates were issued.    

E. That Director, Malibu Estate Pvt Ltd submitted application for the grant 

of Additional License which is placed at page no. 2188.  

F. That without approval of Service Plan Estimates no one can issue Part 

Completion Certificate. The documents annexed at page no. 902 and 1030 

confirming that Service Plan Estimates of Group Housing and Commercial 

area were neither submitted nor approved till 2014.  

G. That the DTCP, Haryana i.e Respondent no. 4 and Respondent no. 8 failed 

to give the dates of the approval of Service Plan Estimates of Group 

Housing and Commercial area.  

 

(iv) whether respondent no. 8 filed separate applications for modification of 

layout plan/zoning plan of residential colonies covered by separate 

licenses alongwith separate modified layout plan/zoning plan or filed 

joint application with composite layout plan and zoning plan 

compositely modifying all layout plans/zoning plans in respect of all the 

residential colonies covered by licenses granted during the period 1992-

1997 alongwith residential colony covered by license no. 15 of 2008;  

FACT – YES, respondent no. 8 filed separate applications for modification of 

layout plan/zoning plan of residential colonies covered by separate 

licenses alongwith separate modified layout plan/zoning plan or filed joint 

application with composite layout plan and zoning plan compositely 
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modifying all layout plans/zoning plans in respect of all the residential 

colonies covered by licenses granted during the period 1992-1997 

alongwith residential colony covered by license no. 15 of 2008.  

A. That the documents attached at page no. 921, 928, 1018, 1020, 1495, 

1498, 1499, 1502, 1525 to 1537, 1943, 1945, 1947, 1950, 1997 and 

Annexure– 7 – Conveyance Deed Dated 11-10-2010 of 0.203 Acres read 

with both the Layout Plan annexed with the Affidavit submitted by the 

respondent no. 4 on 24-02-2025 are confirmation of modification of joint 

application with composite layout plan and zoning plan compositely 

modifying all layout plans/zoning plans in respect of all the residential 

colonies covered by licenses granted during the period 1992-1997 

alongwith residential colony covered by license no. 15 of 2008.  

B. That there is no separate Layout Plan, Demarcation Plan and Zoning Plan 

was approved. The area marked as RED in zoning plan just to identify the 

additional land of license no. 15 of 2008 merging in to the land covered 

by licenses granted during the period 1992-1997.  

C. The modification was applied by Respondent no. 8 after 2004 was done 

in 2008, 2015, 2016, 2019 and 2024 in writing after addition of land, 

shifting of sites and change in plans with permission from Respondent no. 

4 i.e DTCP, Haryana. The modification was done without any permission 

from the Respondent no. 4 i.e DTCP, Haryana by Respondent no. 8.   

 

(v) what is the land area of the respective residential colonies developed 

and what is the built up area of the buildings/constructed projects 

covered by licenses granted during the period 1992-1997 and license no. 

15 of 2008 respectively;  

FACT- That 107. 682 Acres were taken through Principal License no. 71-75 of 

1992. Thereafter additional land measuring 72.43 Acres was added from 

1993 to 1997 to total land measuring 180.116 Acres. In the year through 

License no 15 of 2008 was granted with land parcel of 24.67 Acres and 

total area raised to 204. 796 Acres after last addition.    

A. That only 55% of 204. 796 Acres of land was allowed to sell and 45% land 

was non-saleable area reserved for Green area and open space which is 

explained in Layout Plan and Demarcation Plan. Total Land schedule was 

also explained for Built-up area by Respondent no. 8 and same was 

admitted by Respondent no. 4. The unapproved construction is not 

shown by any of the Respondents.  
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B. That Land schedule of saleable area was recorded as under–  

Total land under Plots and Nursing home – 96.668 Acres - 47.208%  

Total land under Commercial area              - 07.70   Acres - 03.76%  

Total land under Group Housing                  - 11.89   Acres – 05.805%  

Total land under Community Buildings       - 15.28  Acres -  07.46%  

                                                                          ------------------------------ 

                                                                              131.538 Acres – 64.228%  

                                                                          ------------------------------ 

 

C. That plots sold in size variation was taken only above the size of 840 sqm 

(Page. 1521) and total area has come to 5.425 Acres (2.648) which comes 

to 131.538 + 5.425 = 136.96 Acres (66.876). This area is sold by 

Respondent no. 8 by breaching the upper limit of 55% and same was 

reported to Licencing authority i.e DTCP, Haryana and all his subordinate 

offices.  

D. The area under parks is approved by Respondent no. 4 i.e DTCP, Haryana 

on the application of Respondent no. 8 is 24. 30 Acres in Annexure - 5.  

E. That balance construction of was carry forward of all community 

buildings, Group housing, Commercial buildings and also various sites 

were shifted from one license land to other license land. All Community 

buildings were constructed by Respondent no. 8 as per the provision of 

sub section (vii), (x) of Section 2 of Part Completion Certificate annexed 

at page no. 1486.  

F. That built up area was planned by Respondent no. 8 and approved by 

Respondent no. 4.  

 

(vi) whether respondent no. 8 took all licenses for townships and area 

development project/residential colonies for sale of plot by it on which 

the buildings were to be constructed by the purchasers- if so what is the 

respective township/development project area developed by 

respondent no. 8;  

FACT – That it is correct, respondent no. 8 took all licenses for townships and 

area development project/residential colonies for sale of plot by it on 

which the buildings were to be constructed by the purchasers. The 

respondent no. 8 was tied with the condition by DTCP, Haryana to obtain 

NOC/Environment clearance, which was not taken and development 

works were carried out in violation. The whole 204.796 Acres were 
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developed by respondent no. 8. It is pertinent to mention that 

approximately 67% land was sold by respondent no. 8 and allowed 

undeclared built-up area which is not placed before the Hon’ble Tribunal. 

The licenses for this project were granted for construction only and 

license no. 15 of 2008 was taken for construction purpose only.    

 

(vii) whether respondent no. 8 took any of the licenses for building or 

construction projects for sale of building/constructed projects by it for 

occupation by the purchasers- if so what is the built up area of the 

buildings/projects constructed by respondent no. 8; and  

FACT – That building plans of all components were approved on the name of 

Malibu Estate Pvt Ltd. All building plans of 16 nos of Community Buildings 

were approved and sent on the address of Malibu Estate Pvt Ltd.  

Occupation Certificate of Dispensary Building attached as Annexure – 9 

which is also sent on the address of Malibu Estate Pvt Ltd.  

 

(viii) Whether any building or constructed project under license no. 15 of 2008 

exceeds exempted built up/constructed project area and due to being 

within the ambit of EIA Notification dated 14.09.2006 required EC and 

whether EC has been obtained for the same or not;  

FACT – That OCCUPATION CERTIFICATE issued in 2017 to Group Housing 

annexed at page no. 897 contains 31061.622 SQM built up area. The 

reconstruction of dispensary building after demolition has exceeded 

exempted limit of built up area. The unapproved construction of Club building 

has further exceeded exempted limit of built up area.  

A. The Annexure – 10 – Occupation Certificate of High School establish the 

permission was granted for the construction of 30351.375 Sqm area. This 

has also exceeded exempted limit of built up area.  

B. The Annexure – 11 – Fact about the ownership of Dispensary building was 

not placed before the Hon’ble Tribunal by the Respondent no. 8 i.e Malibu 

Estate Pvt Ltd on the ownership of Dispensary building on 19-09-2018 when 

Occupation Certificate was issued. Later the ownership was transferred to 

Jagdish Chand Chaudhary on 23-10-2019 and building was demolished in 

2020 with prior permission from the DTCP, Haryana. Respondent no. 8 

deliberately hid this fact from Hon’ble Tribunal.  

C. The Four commercial buildings were construction after 2006. Out of two 

commercial buildings obtained Environment clearance. This fact was 
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accepted by Respondent no. 8 i.e Malibu Estate Pvt Ltd before Hon’ble 

Tribunal in writing.  

D. All community buildings were constructed and reconstructed after violation 

of building plans with additions and modifications only after 2017 and Club 

is running without valid Occupation Certificate.  

It is prayed to accept the reply with all contents mentioned alongwith 

documents annexed.  

 

With Regards  

 
Raman Sharma  

Complainant of OA-68-2022  

Raman Sharma Vs State of Haryana 
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ANNEXURE – 1 – Copy of Policy for GRANT OF LICENSE and change of Land use 

cases.  
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ANNEXURE – 2 – Application of water connection for Commercial site.  
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ANNEXURE – 3 – Revalidation of water connection for Commercial site.  
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ANNEXURE – 4 – Application for storm water connection for Commercial site.  
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ANNEXURE – 5 – Estimates for providing water supply, Sewage, Storm Water, 

Horticulture, Roads and Street Lighting for ADDITIONAL Area 24.681 Acres.  
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ANNEXURE – 6 – SALE DEED of Commercial Plot Dated-29-05-2008 for area 2.52 

Acres.  
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ANNEXURE – 7 – Conveyance Deed Dated 11-10-2010 of 0.203 Acres  
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ANNEXURE – 8 – Approval of Service Plan Estimates of commercial plot area 

measuring 3.465 Acres Dated – 25-04-2014.  
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Annexure – 9 – Occupation Certificate of Dispensary Building  
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Annexure – 10 – Occupation Certificate of High School with 30351.375 Sqm 

area for construction.  
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Annexure – 11 – Fact about the ownership of Dispensary building.  
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